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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
NOTIFICATION .

New Delhi, the 28th December, 2012

8.0. 3023(E).—In exercise of the power conferred by section 7 of the Export (Quality
Control and Inspection) Act, 1963 (22 of 1963), the Central Government hereby rescinds
the notification of the Government of India in erstwhile Ministry of Commerce, number
S.0.205, published in the Gazette of India, Part II, Section 3, Sub-section (ii) of dated the -
30" January, 1993, except as respects things done or omitted to be done before such
recession.

[F. No. 2/40/2012-Export Inspection]
A. K. TRIPATHY, Jt. Secy.

4810 GI/2012 (1)
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NOTIFICATION
New Delhi, the 28th December, 2012

S.0.3024(E).—In exercise of the powers conferred by section 17 of the Export
(Quality Control and Inspection) Act, 1963) (22 of 1963), the Central Government
hereby makes the following rules further to amend the Export of Raw Meat
(Chilled/Frozen) (Quality Control and Inspection) Rules, 1992, namely:-

1.

2)

)

(2)

“5.

(a)

(b)
(a)

These rules may be called the Export of Raw Meat (Chilled/Frozen)
(Quality Control and Inspection) Amendment Rules, 2012.

* They shall come into force on the date of their publication in the Official

Gazette.

In the Export of Raw Meat (Chilled/Frozen) (Quality Control and
Inspection) Rules, 1992 (herein after referred to as the principal rules), for
rule 3, the following rule shall be substituted, namely:-

Procedure for Quality Control, Inspection and Certification.- (1) An
exporter intending to export Raw Meat (Chilled /Frozen) may,-

apply for the approval of its establishment where the animals are
slaughtered  to process and pack Raw Meat (Chilled/Frozen) or where
the intended Raw Meat (Chilled/Frozen) is prepared or processed as per
Food Safety Management System based Inspection system specified under
sub rule (2); or

follow the consignment wise inspection specified under sub-rule (3).

The exporter covered under clause (a) of sub-rule (1), intending to export
Raw Meat (Chilled/Frozen) shall apply in writing to the nearest office of
the Export Inspection Agency (established under sub-section (1) of section
7 of the Export (Quality Control and Inspection) Act, 1963) for approval
of its establishment including their facility to store or handle or
transportation or process or pack Raw Meat (Chilled/Frozen) for exports;
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(by It shall be the primary responsibility of the exporter that the establishment
for which the application under clause (a) has been made, ensures that
the Raw Meat (Chilled/Frozen) intended for export is prepared, processed
and preserved at all stages of production, storage and transport based on
good veterinary practices, good manufacturing practices and good hygiene
practices and the food products intended to export conforms to the
standard specification recognised by the Central Government under
section 6 of the Act, and any other restrictions imposed by the Central
Govérnment or, as the case may be, the State Government in respect to
commercial, environmental or conservation measure, from time to time;

(©) The Export Inspection Agency shall, on satisfying itself on the basis of
assessment and such testing carried out in the manncr laid down by the
Council, that the establishment meets the requirements with the regard to
nature of activities carried out, accord an approval to such establishment
and issue the certificate of approval:

Provided that the approval shall be valid for a maximum period of two
years and the establishment shall be assessed for consideration for renewal
of approval on request:

Provided further that if the establishment decides to carry out activities
other than those for which it has reccived approval, specific approval from
the Export Inspection Agency shall be obtained for the purpose and such
activities shall include, any changes in infrastructure, facilities,
procedures, processing and packing for merchant exporters, or any other
related activity:

Provided also that it shall be lawful for the Export Inspection Agency to
specify and designate official veterinarian or approve the veterinarian of
the establishment necessary and responsible for animal health control and
animal disease control including ante mortem and postmortem inspections
and this shall include the number of veterinarians necessary 1In each -
establishment for performing the relevant functions for slaughtering of
animals and production of meat for export:

Provide also that if the Export Inspection Agency 1s not satisfied, it shall
refuse to grant the approval to the establishment and communicate such
refusal in writing within a perjod of ten days from the date of assessment
to the establishment along with the reasons therefor;

T B h e ah—— oy L
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(3)

(d)

(e)

®

(g)

(b)

(a)

The Export Inspection Agency shall ensure that the establishments
approved under this sub-rule, continue to comply with the requirements by
regular quality control, inspection and monitoring of the establishments
for which the Export Inspection Agency shall at all times have free access
to all parts of the establishments and records pertaining to the control
exercised by the establishment for hygienic handling and processing of
food products during all staged of production, storage and transport;

The Export Inspection Agency shall take necessary measures if his
requirements cease to be met

The Council shall maintain the list of all approved establishments, each of
which shall have an official number;

On request from the processor or exporter, the Export Inspection Agency
shall issue health or veterinary health certificate, in the specified proforma
or in the format desired by importing country after satisfying itself that the
Raw Meat (Chilled/Frozen) was processed in the approved processing
establishment having valid approval number issued by the Export
Inspection Agency and complies with the rules as provided for under the
rule 3 and 4 and the instructions if any issued in this respect by the
Council.

In case the approved processor would like to export the chilled meat
products immediately to realize value on freshness of the product, the
certificate may be issued on the day of dispatch of the chilled meat
product and the test results of the laboratory sample as required under
Clause 5 of the Schedule II of the order S.0. 203, dated the 15th January
1993, shall be verified on retrospective basis and appropriate follow-up
actions shall be taken, in case of non-complamt results of analysis of the
sample(s) from the consignment.

An exporter covered under clause (b) of sub-rule (1) intending to export
Raw Meat (Chilled/Frozen) shall submit an intimation in writing in
prescribed proforma giving particulars of consignment intended to be
exported to the nearest office of the Agency to carry out the consignment
wise inspection and a separate application shall be submitted for each
consignment of meat processed uniformly e.g. chilled, frozen, chilled and
vacuum packed, etc.;

ugloGih=3
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(4)

(b)

(©)

(d)

Every intimation under clause (a) shall be given -

(i) not less than three days before the inspection is to be carried
out at the establishment situated at the same station where the
office of the agency is located; and

(i1) not less than five days before the inspection is to be carried
out at the establishment which is not situated at the same station
where the offices of the Agency is located:

On receipt of the intimation referred to clause (a), the Agency
shall inspect the consignment of Raw Meat (Chilled/T'rozen) meant for
export by inspection and drawing samples for testing:

The Agency on satisfying itself on the basis of inspection carried
out in the manner laid down as provided for under rule 3 and 4 and the
instructions if any issued in this respect by the Council that the
consignment of the Raw Mecat (Chilled / Frozen) conforms to standard
specification recognised for the purpose, shall issue the certificate
for export declaring such consignment is fit for human consumption and
exportworthy and shall also issue veterinary health certificate, if
requested by the exporter, in the specified proforma desired by
importing country:

Provided that it shall be lawful for the Agency to supervise, oversce
and secure compliance of the requirement of the above provisions and
refuse to issue certificate in respect of meat in any form
intended for export not complying with the requirement and
communicate such refusal in writing within a period of five days from
the date of inspection along with the reason therefor;

Provided further that it shall be lawful for the Agency to specify and
designate the official veterinarian necessary and responsible for
animal health control and animal disease control including ante mortem
and postmortem inspection and this shall include the number of
veterinarians necessary in each establishment for performing the
relevant to the functions for slaughtering of animals and production
of meat for export.

The Agency shall have right to reassess the quality of the
consignment in storage, transit or at the ports, after issuance of any
type of certificate and in the extent of consignment being found not
conforming to the standard specifications, at any stage, the
certificate originally issued shall be withdrawn. ‘

R R L
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3.
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4.
“7.A.

The certificate issued shall be valid for a period of three
days in respect of chilled meat and ninety days for frozen meat and
twenty one days for vacuum pack chilled meat from the date of passing
of the consignment.

If the consignment is not shipped within the period of validity,
the exporter shall be permitted to present the consignment for
revalidation and in such cases, the validity shall be extended for
further period of one third of the earlier validity subject to the
compliance as per the rules. ‘

The revalidation shall be done only one time.

For rule 6 of the principal rules, the following rule shall be substituted,
namely:-

Place of Inspection.- Inspection for the purpose of these rules shall be
carried out at any premises of the exporter Or processor
including slaughterhouse or abattoir and the applicant shall ensure that
adequate facilities for the purpose exist therein.”.

After rule 7 of the principal rule, the following rule shall
be inserted, namely:- ‘

Fee.- (1) In the case of approval or renewal of approval of
establishment or Food Safety Management System based
Inspection,-

(i) a fee of five thousand shall be paid to the Export
Inspection Agency along with the application made under
clause (a) of sub-rule (2) of rule 5; and

(ii) a fee at the rate of 0.2 percent of the freight on board
values shall be paid subject to a minimum of five hundred
rupees per consignment of the Raw Meat (Chilled
/Frozen)to the Export Inspection Agency.
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(2) For the issuance of the Health Certificate or Veterinary
health certificate or any other certificate required by
importing country or buyer or for revalidation of any
certificate, the establishment or exporter shall pay
applicable fce per consignment of the Raw Meat (Chilled
/Frozen) 1o the Export Inspection Agency, -as per
the instructions issued by Export Inspection Council from
time to time.

(3) The applicant or approved establishment or exporter shall
pay applicable fee to Export Inspection Agency, for
carrying out assessment for approval or renewal of
approval of establishment, verification visits, approval of
additional activities, re-certification, special permissions,
etc. as per the instructions issued by Export Inspection
Council from time to time.”

(4) The amount of fee for each consignment under these rules
shall be rounded off to the nearest rupee and, for this
purpose, where such amount contains a part of a rupee,
then, if such part is fifty paise or more, it shall be increased
to one rupee and, if such part is less than fifty paise, it shall
be ignored.

[F. No. 2/40/2012-Export Inspection)
A K. TRIPATHY, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Part II, Section 3, Sub-
section (ii) vide notification number S.0. 204, dated the 30th January, 1993, and
subsequently amended vide notification number S.0. 1989, published in the Gazette
of India, Part II, Section 3, Sub-section (ii) dated the 25th September, 1993.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi~110054.





